CENTRAL ADMIN ISTRATIVE TRIBUNAL
PRINCIPEL BENCH: NOW DILHI

1. Horiculturzl Resesrch Servics
Seientist’s Forum, lzatnagar Unit,
through Dr. Rameshuar Singh,

s/o Shri Devi Singh

aged =bsul 40 ysars,

Rfo A-6/3, 1VRL Campus,
lzatnagar, Barsilly.

25 ‘l}r. E’{.Ll ﬂahajay
3ja Ghri H, 0, Raheis,
wgad aboul 43 years,
Rfo D11, No.4, I¥RI Campus,

- IR ™
lzatnzgar, UeFs

(Both working as ARS Scientist unde

ICAR postad st IVRI, lzatnagar) .
By Advocats: Shri 5,5, Tiuari

Us .,

1. Indian Council

{ICAR) through

Krishi }H‘z“.:’?;‘ﬂg
2. Dirsctor, Indisn Vetaerinary Ressarch

Instituts, Izatnagar 24312%Z,

5’?3%;115/9 Umpc 5 e

5. 1100=1600 in ths pre-revissd scalas. The members

of ths applicants assooistion have 2lsg bean
designated as 3r, Scientist as 9iven iA para 4.3
5f the application. The pay scalss of the Sciantist

Have been revisad by ICAR by the memo dated 9,3.89

and the replecemznt scale of Scisntist S«2 is
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%, 3000-5000 who were having 8 years of service as an

31,12.85 and thoss wha had more than 8 ysars of sarvice

n that date the revised scals =z=llowsd 5.3700-5700,

O

The seale of Sciantist 5-3 was 5, 1500-2000 and desige
neted as Scientist, Selection Grade in the scale of
3, 3700=5700, thoss who had an 31,1285 16 yaaré
serviecs and designated as Scientist(Selection Gradej,
Ancther scale Was given to Scientist $5=3 who had mors
than 16 yesrs af service designated as Principal
Sciesntist and put in the scele 5.4500-7300 which
soala has 21sc bgan granted to Scientist S-4 in the

-

80518 5. 1800-2250 and Scientist S5=5 in the scals of

oo

5. 2000=2500. The Scientist 3-6 in the scale of
5 2500=30030 has besn granted the scale of ,I900-7300.
A1l the Scientists have bsan designated as Frincipal

Scientist., ICAR issued an order on 28.1.33 and

21l tha Scien t $-11 holding that post on 31.12,35
wgreg given revissd pay scale of 5,3700-5700. Two mors
notif icat ions have been issued by the ICAR an 24,2,32

£

and 14,8,52 respectively. Aeccording to these,ths
Scientisis placad inthe pay scals of 5,3700=5700 wealf.
1.1.86 wsre classified ints two groups on the basis
of date of obtaining Ph,& degrea, In tha light

of the above clarifications, the members of the
Association menticoned in pare 4,3 except 3t 5.Ng,

41 and 42 who do not hold Phaﬂ degree uUsrs Qiven the
designation of Senior Scientist uv.s.f. dabas
obtaining Ph.D, degree, for each one of them, which
is subsaguent to 1.1,86, The grievancs of the
Association is that Scientists being senior in the

5=2 grade becama junior to their juniors 5-2 colleagues

on 1.1,86 and juniors baecame senior to their seniors,
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The representatisn therefore was praferred to the

§ respondents on which the respondents ICAY iesued
4 lstter dated 28,6,94 wherein the designation of
211 the applicants has again Dasn changad fmm

o ™

or Scientist to Scientist (Sslaction Grade) wedefo

e
[

8n

1.1.86, This has baen done by ICAR on relying upon

Dara 5 of ICAR order dated 28,10.91, uhizh is quoted
haglawl-=-
T he Scientists in Lthe Senior scesle of
e 30005000 who do not have 2 r* 0 daegree
or an equivalent publishad work, or Wwho do
not mest the research standards of Seniar
Seiesntists but fulfil other criteris
ment ioned absve and have a guood racord of

< ressarch or participstion in extansion/
resasrch/Teaching, activitiss will bs placad
in the grade of 5.3700-5700 on ths
recommendations of the Deparimental Pro-
motion Committes., They @111 beg des 1qn atad as
Scientist (Selsction Grade Scientists in
the Selectinn Grade will ha created for
this purposs by upgrad*ng the posts held by
them, They could offaer ﬁa%salﬁaa for s
frash asseSSman* after gbtaining a PhD
degrea and/or Fulfllllng the other requirs-
mants for pramotion as Senior Scientis and
if found suitable, could De given the
designat ion af Sgnlar Spisntist.

&

RELAXAT ION

S5¢ciant ist inthe revised scals of
5,2200-4000 for promotion to Scientist
(Seniar Scale)(s.3000-5000) and or
Scisntist(Selection Graded {i.3700=571
will =21so be entitled to the ralﬁx tion
in the years of servics by 3 years
and 1 years reapEthUBl{g if they hold
Ph.D or M.Phil degres. '

2, The present application has bsgsen filed
an 16,11,94 assailing the impugned order dated
28.6.,94 and 24,2,94., The zforesaid ordars are

guoted belouwil-
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INDIAN COUNC.L OF AGRICULTURAL RESEARCH
KRISHI BHAUAN: NEW DELHI
ND.8 (1)/92-Per. 1V © Dt.28,6.1994
Ta

The Diresctor/Project Director
of A11 ICAR Institutes/Centras

Subject:~ Career Advancement Scheme Fgrlﬁﬁﬁ.égéegtist?a i
change of designation from Scienti/{S6) to senior
Sgientist. ,

Sir,

I am to say that instructions/elarification
regarding change of designation from Scientist(5G) to
Senior Scientist under the new career advancement scheme
circulated by Council's letter No,1-14/87-Par.IV dated
26,10.1991 were issued vide Council’s letter of evan
number dated 24,2.1992 and 14,8,1992, '

2 It has come to the notice of the council thet

in sertsin cases the Scientis who acquired Ph.D, quali-
fication after 1.1.,86 have bgen designated as Senisr :
Scientist on the basis of thesa letters without obtaining
racommendations f the DPC as required under the carser :
sdvancement schems, It is clarified that S.2 and 5.3
Scientists who had baeen placed in the pay scals of

50 3700=5700 WeBsf. 1.1.86 and who Ware possessing Ph,D.
degres as on 31,12,85 could be designatsed as 3Senior
Scientists without obtaining recommendations of GPE,
However, the Seientists who vere designated as
Scientist (9G6) wes.,fe 1.1.86 and had acguired Ph,J

degree from a date subsequent to 1.,1.86 and zlso thosae
Scisntists who have besn given the designation of :
Scientist(SG) after 1.1.86 under the provision of neg
caresr advancament scheme can be designated as Senior
Sgientist anly after obtaining the recommendatinons of

the OPC as provided in para 5 of the new Caresr advance-
ment scheme. Tha Bouneil's letter of 24,2,92 and

14,8,82 referred to in para 1 have to be read alonguith
the caresr advancement scheme and not in sinlation,

Recaipt of this letter msy please bs
acknowledged, ‘

Yours faithfully,

sdf-
(m 0J e Kaundal)
Dy, Direotor{P-I1)

Copy forwardad to:

1. A1l DDGs /ADIGs, ICAR

2., Ped, to DG/PS to 3dscretary, ICAR

3. DD(P), ICAR/SA(R), ICAR

4, Per,I1/11 and III Sectian, ICAR

E. Secretary staff sids, Caéc,IC&R ' ,
3. Personal ssctisn of Minister(4qri) and MOS (DRRE)

Guard file/spare copies., .

sd/fe
Dy. Director(P=1)

s045,
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o INDIAN VETERINARY RESEARCH INSTITUTE
IZATNAGAR{D,P.)
No,F.15-1/91-E.1(Vo1,11) Dated 24.9,94
OFF 1CE OADER

As per instructions received fraom the
Council vids lettsr No,8(1)/92-Per. IV dated 28,6.94
only such of the Scientists (Sel.Grade; who uers
holding the Ph,D degree as on 31,12.85 could bs
designated as Sr. Scientist(S§), with effect from
1.1.86 and all thoss Scisntists who uwere designatsd
ag Scientist (3G) as on 1.1.86 and had acouired Ph,D
degrea from a dste subsequent to 1,1.85 can be
designated as Sr. Scientists only after chtaining
recommendations of OPLC zs providaed in Para S of New
Cargsr “dvancement Scheme.

In pursuance of the above instructions
of the Council, the orders issued vide this office ordars
of even number dated 18,12,92, 18.2,93, 2.4,.93 and
14,6,53 daesignating a number of Scientists(SG), who
b acquired Ph,D dagres at a date subseguent (o 1.1.86 as
Sr, Scientists and whose names are given in Annaxurse to
this order, are hereghy withdraun with immediate effecty
ti11 their ocases are considered by the DPLC or until
further orders, and they uwill be designated &s
Secientist{SG).ti11 such tima,

3

4]

5]

sd /e
(K.5, Hira)
Sr o Admn,3fficer W
3. The applicants have prayed for 2 direction
7 to the respondants to remove disperity with respect to

des ignat ion betwesn the senior and their junior

collssgues and give designation of senisr Scientist to

i

the applicants w.a,f, 1.1.86 as has been given tg their

junior colleaguss as prayed for in ths presentation

dated 4,3,1993 and respondants should sount the lsngth
of service in thg cadre of Senisr Scientist from the

date an individual employes joined as Scientist 5.2,

4, Ug have heard the learned counsal for the
applicant on admission and the lesazrned counssl has

fervently argued on the interpretation of the judgemsnt

in the case of Dr, S.M, Ilyaa & Ors V. ICAR dscided

by Hon'ble Supreme Court om 13,117,592 in G

frto
[
fand
T
o
n
]
Yt

N2.2736/90-31. The operative portion of the judgement

~ia anted belowim
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e, therefore, allouw this appeal and
dlf%~t the respondents Lo issus agpx~¢
orders soc that any of the anps
like wor klng os Scientist S=2 or 5-3
hefore 31.12,85 esrlier to =any one o
Scientists g@*t&nw hunefii af bh% Te
gay scales under the impugned no
ﬁq gd 3,3.,1989 also QEu a 8imi
of ravised pay scals of “sédgdwiﬁﬁ in
the case of S-3 and pay scalas "of 5, 3701
in “the case of S.2. Such revised pay sce
shall be given from 1.1.86 as leﬁn ta 5§
and 5-3 Scisntisis undsr the impugned
notificatian, The raspmndente are M*EEﬂﬁﬁé
to take suitable scvion in :
and to pay the entire amount
months from the dete of this

@sentation the aspplicanis mede was of March,
spy of which iz annexsed as Annexurs 'FF
is recussted that judgement of Hon'ble
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thet tha ICAR irtroduced the diffgrent

1989, The 5.2 Scientists in the scale

~1600 with & years standing 111 31.14,85

were designated as Senjor Scisntist{dr. Scals) and
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thoss . uxgeeding 8 years,
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and till that order is in force,

Jere designated

F«t
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Spigntist{Selection OGrade)}. Since the respondents

ave withdrasun thezr orders issusd from time to time

the applicants have

no cause of action and the application  therefore,

is premature, The applicants have 2lss not made

any representstion sgainst tha impugned ocod

in this cass, In view of this,

admission s
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Jith liberty to the applicantis

nrievance occurs to them by revivel of earl

to as

fers challenged

the present applicetion

tage as pre-melure

2 do b - - 4 - vy
i1 the sams if sny
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ar orders

or by passing another ocrder to their detriment,

Applicatisn is .disposed of =zcecordingly,

(8K, SINGH)
Mlamber {(A)

tg}kf

(A‘gj“ AN A hon,

(JeFe SHARMA)
Member (J)






